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Minister what m:asur.:~ 0 lv .)rll D~nt htt.,;,nj 
to take to meet thi~ ~haJll!nsj fr.:)'n rh! 
Private Courier Service ? 

gHR] SONTOSH MOHAN DEV: Sir. 
ar;cording to the Indian Postal Act, the 
monopoly of the Government is to ~arry 

'letters. l'rivate Courier Services can only 
carry the documents. It is a fact that som;: 
of these private couriers are abusing the 
rule. We have taken care of this in the new 
Postal Bill which is ~till to be approved hy 
the Goverllnltmt. But apart r.;o:n that. .. 

AN BON. MEMRER : Thll i'i .li, l !l)t 

officient. 

SHRf SONfOSH Mc)H~N DEV: I 
fully agree with the hon. Member. The 
Speed Post Service .. 

MR. SPEAKER: You beat them with 
efficiency. 

SHRI SONTOSH MOHAN DEV : Yes. 
Sir, we have to improve our postal nct· 
work and mClllh~rs can put forward th(~i r 
suggestion~ oefure thie; Committee and we 
shalll-ertainly consider them. 

SHRI DINESH GOSWAMI: Wh~l I'> 
the difference between Idter and document. 
In his answer the Minister h:lS used two 
word s, letter and document. I would Ii kc 
to know what. j,'i the difference between thl.'! 
two? 

( Interruptions) 

SHRI ATAUR RAHMAN: Sir, 
through you, 1 would like to know from 
the Minister of communication whether the 
telegrams from the district towns 1 ike 
Barpeta are being sent over the wir" or 
through the ordinary pos t ? 

SHR. SONTOSH I\tOHAN DEV: I 
need a specific question for this: 1 cannot 
answer like that. 

SHRI ATAUR RAHMAN: But the yare 
aharling it at the telesra",~s rate. 

saRI SONTOSfI MOHAN DEV: You 
,live me a separate question and I wil1 
answer it. 

SHRt ATAUR RAHM~N : But tbi' is 
a suppJementary question. 

SHRl SONTOSH MOHAN Dl~V : That 
suppJeme ntary cannot arise OUI of thL" 
Question. 

MR. SPEAKER: You can as(x'rtain it 
by sen ding a te1eg ram. 

I En gUrhJ 

SHRI OINESH GOSWAMt: Sir the 
question is whether the telegrams in ~ome 
parts of the country are sent (ower Ihe wire 
or by the ordinary post. 

(/l11errupliom) 

SHRJ S, JAJI>AL REDDY: Who hali 
to decide whether a supplementary arise~ 

out of thi!'l. the Minister or the Speaker .) 

(lnf"rrllpf iolz,v) 

I TraNslationJ 

SHRI MADAN PANDEY Paivat.e 
Couriers arc circulating printed pamphlets 
and brochures. They have organised them-
~elvcs. Has it come to the notice of the 
Government? If so, does the Government 
propO"i1! to take effective sh'ps to check 
it ? 

(EIIg/ish 

SHRI SONTOSH MOHAN DEV : That 
is why the Committee has been functioning 
and after we get the Report, we will take 
action. 

PlIrchase of .~ord Chassis 

-358. SHRI S. JAIPAL REDDY 
Will the Minister of I NDUSTRY be pJeased 
to state: 

(a) whether Government have received 
any memorandum from the people who 
have purchased Ford Chassis for buses and 
trucks; 

(b) wbether the Bank of India or .ny 
other Nationalised Bank has entered into 
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an aareement with truck manufacturers for 
marketing these Ford ~hassis ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
UEPARtMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) The Ministry of Industry has roc~i"ed 

some complaints ill the "ast. 

(h) The manufac(ur~r~ of the Ford 
Coasst'\ . M/s. Simpson & Co. Ltd. have 
r~por(ed that the nationalised Banks do 
not have any specific agreement with them 
for marketing their vehicles .. 

(c) Does not arise. 

SHR[ S. JAIPAL R.EDDY; Sir, th~ 

hon. MinlsteT has chosen to use the 
expression ·complaints., I would like to 
lnow as to who gave the complaints and 
what th~ nature of complaints is. In answer 
to part (h), the Minister has stated that 
according to the information furnished by 
the Company, they do not have an\' 
specific agreement wilb any nationalised 
bank. I would like to know as to what 
general kind of agreement of non-specific 
kind of agreement they have with the 
nationa I i ~ed bank s for m arkcti ng • he 
1 rucks. 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO); They h~lve 

no agreement with the bank. The hon. 
member referred to complaints. There arc 
two complamts. One is from the Rajasthan 
Truck Operators9 Union who filed a writ 
petition in the Rajasthan HiBh Court and 
in September this year we received a notice 
from the Rajasthan High Court which is 
uddresscd to the Secretary to the Union 
Government in the Ministry of Industry. 
Now, we cannot say anything on lhi~ 
matter because it is sub-judicl!. The s~ond 
complaints is from onc Mr. P. L. Bah. 
He filed a criminal petition in II Munsif 
(~ourt and the Munsif Court directed that 
the natu~ of the case is civil and he also 
filed a ch'iI suit asainat tbis Company. 

SHRI S. lAJPAL REDDY: 1 am 
-afraid our. boo. Minister. is . flailntiD, his 
COI'lllnafld over' the Balilb Janauuc to 

evade the answer. 1 have asked him 10 
reveal to the Hou~ about the nature of the': 
complaint.,,;. The Minister has chosen not to 
di scJo"e the nature of the complaints.. The: 
question '.\·ub .. ;udice' does not arip;e because 
the Questinn relates to facts and O(lt to 
merits. 

Se~ondly. the complaint was IOd.$cd 
with the Government of India for corrcc~ 

tive administrative action. Tile complaint 
in the Court of Law does not prevent tho 
Government from initiating corrective 
measures. J would like to know as to what 
corrective measure have he"n initiated by' 
the Government and what the nature of 
complaint is. 

SHRI M. ARUNACHALAM: The 
first complaint was about the non-avail-
a.bility of sf'are parts, non-availabilj·ty (,f 
mechaniste. l1on-availabiljlY ("If servIcing 
facilities and e.xorbitant price~ of spare 
parts. As far as the Complaint made by Shr.i 

Bali is concerned. his truck had met with an 
accident and he complained that there was 
some manufacturing defect. The Court 
has directed that he should file a com-
plaint in the Civil Court. 

SHR. S. JAIPAL REDDY: J thank 
the hon. Mini~ter for his ano;wer to Iny 
first supplementary. I would like to know. 
as to what measures w.!re initiated hy the 
Government. After aU, the parties can .. 
cerned were driven to tbe Court because 
the Government chose to sJeep over the 
complaints. What were the measures 
initiated hy the Government? And what 
is the stage at which th:!se things rest 
now'! 

SHRI J. VENGALA RAO: This is a 
commercial transaction. The' Rajasthan 
Truck. Operators- Union has moved the 
courts. Jt can be ~aid that the matter is 
pending in the Jaipur High Court. J cannot 
bay anything further. 

PR()F. MADHU DANDAVATS ;. 
Kindly repeat your ruling over ·sub-judiee4

. 

matters Sir. Then, be will Dot conf.use •. 

SHRI,S. JAIPAL' R.EDDY : Sir, I sock 
your int~rvcnt ion. I seek. your proteetion. 
Mr. S.peaker Sir. are you satisfied with 
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tbe answer'! Thi ~ call~ for intervention 
This is an excellent Cdse for your interven-
tion. 

PROP. f\1ADHU DANDAVATf Wh.ll 

not been found to be road worthy 1 I would 
It ke to know whether Govc1nmCJl t proposes 
e,tht-r to provide compensation to tho"' ...... 
who look loans or write off such 10an'4 ? 

.11(' the corrcctl\C mea'lure, tdk.-n " MR. SPFAKER . This ha') clhcad) bl;'C'll 

MR SPEAKER: You ma)' tell them 
whether the Gl)"~lnmcnt ha"\ done 'onlc· 
th ang 01 not. 

SHRl J. Vl:.NGAL RAO : The (Jovel n 
ment cannot take action unul Hod urale'" 
the Writ p~tJtlOn I., dispo')eu or 

SHRJ S. JAIPAL REDO' 1 hh , ... ,t 

pCl..uliar po ... ilion 

PROF. MADHlJ DANDA\JATl::.: lhc 
only step that be bas sugg~~ted '') gOtng to 
tbe Court. That is all. 

SI-IRI S. JAIPAL REDDY . They gl\'C 
Uloir complamts to the Government aho 
The Government is competent to initiate 
action. The Government is entrusted with 
the responsibility of ensuring the quality of 
tbe produch. The GovcrnlllLllt \,;annot 
e\'ade the respon,ibiJity .. 

SHRJ 1\1. ARUNACHALAt\t1 The 
company has passed all the te~b road 
worthy te~t and quality test Therefore \\h.-tl 
... ·an we do • I do not know. 

SHIH S. lAIPAL REDDY . h It the 
PQ!\ltion of the Government that In respect 
of 

(1 nt er rllpllOIIS) 

MR SPEAKER No. Shll Sultanpun 

f Translation I 
SHR 1 K D. SUL TANPlJRJ Mr 

Speaker. Sir. the hon. Mini~ter ha!\ stated 
that hcences are is ... ued for th ~ rnanufac-
tUr<! of Ford ve-hides and the industrialists 
release advertisement for the marketmg of 
the vehicle and claim it to be a very good 
vehicle. l'eople In blJly areas have sold off 
.heir whole property and took huge loans from 
the bank\ in order to purchase trucks. The 
reply of the Minister does not throw much 
H,ht (")n the i"~ue. But is it not a fact that 
those who have taken loan have not been 
ante 10 repay It and aU the vt'hicJe!l have 

IcpiIed to 

SHRI J VENGAL RAO \\-hat tbe 
hon. Member has said is really correct. If they 
give any compJaint to me, I wi 11 a~k the 
MRl J> to enquire into the unfair trade 
J'I actlces and to pUDlsh them. 

MR. SPEAKER: Next qUC~tlllll. Shr ~ 

N.uugyaJ. 

LPG I~equi rements of Ladakh Dod Karli) 
"359. SHRIP.NAMGYAL. WlIJthe 

MlIlistcr of PETROLEUM AND NATURAl 
(J AS he pleased to state: 

( d) Whether a survey team to a~~e~s 

th~ LPG requirements of Ladakh and KargJl 
dl~tricts was sent to Ladakh dUfUlg the la~t 

'iummer; and 

(b) If so, what were their findmg~ ~nd 
It not, whether the team is proposed to IJc. 
'cnt now to Ladakh and the reasons for 
l)ut ~eoding the team so far? 

THE MINISTER OF STATh Of l"Hl:. 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : (a) and (b) While no survey team. 
ha~ resently been sent to Leh and Kargtl 
D.~tncts, to assess the LPG reqflirement~ 
of these Districts. information relatin¥ to 
the~e IS a Jready avai lable wit h the Oil 
Indu!ttry. 

SHRI P NAMGYAL. I he hon 
MJIlister m his reply, bas stated that an· 
h\rmatlon relating to LPG in the Ladakh 
region is 'already available with the Oil 
Jndu~try. I WQuld like to know from th~: 

Mwister what is tbe total I.PO n:quire-
rn~llt of Leh and Kargil Districts in term.,. 
of number of cylinders. as per the infor-
nldtlon available with him? When wa~ 

til ,., 'h~ebsment made 1 Will it nOl De' 
ptoper (0 have a fre'sh assessment of the 
LPG requirement in view of the attaining 
popularity of LPO in the resioo ? 




